
 

 
BEF25E 7HE H21¶B/E 1A7I21A/ G5EE1 75IB81A/ 

SOUTHERN ZONE, CHENNAI 
 

ORIGINAL APPLICATION NO.04 of 2022 (SZ) 
 

Jaganathasamy, 
s/o.Palanigounder,  
No.959, Narasingapuram,  
Krishnapuram post, 
Madathukulam Taluk, 
Tiruppur District. 

«ASSlicaQW 

 

Versus 

 

The Member Secretary, 
Tamil Nadu Pollution Control Board, 
Chennai and others. 

«ReVSRQdeQWV 

 

REPLY STATEMENT OF 8th RESPONDENT (M/s.Akshairaj Blue Metals) 
 
I, S.Vignesh, son of Mr.Sivaraj, proprietor of M/s.Akshairaj Blue Metals, having office 

at S.F.No.531/2, Myvadi Village, Palani Main Road, Madathukkulam Taluk do hereby 

solemnly affirm and sincerely state as follows: 

 

1. I am the sole proprietor of the 8th Respondent and I am well conversant with facts of 

the present case and thus competent to file this reply statement.  

 

2. The 8th Respondent submits that the Application filed by the Applicant herein is false, 

frivolous, vexatious and unsustainable both in law and on the facts of the case. The 

facts of the case is set out in brief hereunder: 

 

FACTS OF THE CASE: 
3. This Respondent submits that the 8th Respondent herein had purchased the Company 

Qamel\ ³N.R.G BlXe meWalV´ cRYeUiQg aQ e[WeQW Rf 2.50 acUeV ViWXaWed aW S.F.NR.531/2 

along with all the equipment thereupon vide a sale deed dated 28.11.2019 registered 

as Document No.4394 of 2019 on the file of SRO, Kaniyur.  
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4. After purchasing the property, the 8th Respondent herein intended to revamp the unit 

and start a new business. In order to carry out the operations, the 8th Respondent had 

applied to the Tamilnadu Pollution Control Board on 27.08.2020 vide Application 

No.34335453 for consent to operate. Accordingly, 6th Respondent herein had granted 

order of consent to operate dated 02.09.2020 under Section 25 of the Water 

(Prevention and Control of Pollution) Act, 1974 authorising the 8th Respondent to make 

discharge of sewage and/or trade effluents. This consent is valid for the period till 

31.03.2022 and as per this consent, the 8th Respondent has been accorded permission 

to manufacture blue metal at 24 tons/per day, chips at 8 tons/day and Powder at 8 

tons/day totaling to 40 tons/day. For sewage discharge, consent has been accorded 

for maximum daily discharge of effluents at 0.25 KLD. The xerox copy of this consent 

order dated 02.09.2020 is referred as Annexure ± 5 in the typedset of the Applicant. 

 

5. The 6th Respondent has also granted another consent to operate dated 02.09.2020 

under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 authorising 

the 8th Respondent to operate the industrial plant in the Air Pollution Control Area and 

to make discharge of emission from stacks/chimneys with consent being accorded to 

operate facilities like Jaw Crusher (2 Nos.), Screens (2 Nos.), Conveyor Belt and Dust 

Collection Section. The tolerance level that has to be maintained by the 8th Respondent 

has also been mentioned in the said consent order. This consent order dated 

02.09.2020  is also valid till 31.03.2022 xerox copy of this consent order dated 

02.09.2020 is referred as Annexure ± 5 in the typedset of the Applicant. 

 

6. After procuring these orders from the 6th Respondent, the 8th Respondent herein 

proceeded to revamp the old unit in order to make it fit for the operation. This 

Respondent had still not begun the operation as it is still under renovation. While this 

being the case, the officials of Tamilnadu Pollution Control Board i.e, the 6th 

Respondent herein had conducted inspection on 27.01.2022 to ascertain if this 

Respondent had taken necessary consent/permission under environmental  laws for 

conducting the unit and to see if there is any violation of the conditions stipulated in 

the consent orders dated  02.09.2020. After inspecting the same, the 6th Respondent 

had filed a report dated 31.01.2022 aV diUecWed b\ WhiV HRQ¶ble TUibXQal stating that the 

unit has not started the operation and the air pollution control measures are yet to be 

installed. This Respondent submits that the unit is still in the nascent stage and it is 

still not ready for operation. 
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7. IQ WhiV VceQaUiR, Whe ASSlicaQW heUeiQ had aSSURached WhiV HRQ¶ble Tribunal burking all 

the above said facts and filed this Application unlawfully with an intent harass this 

Respondent.  

 

PARAGRAPH WISE DENIAL: 
8. This Respondent denies the entire averments made in the Application, except those 

that are specifically admitted to be true and correct herein and the Applicant is put to 

strict proof of the rest.  

 

9. The 8th Respondent submits that the contentions made by applicant in para ± 1 are not 

known to this Respondent and the applicant is put to strict proof of the same. 

 

10. The 8th Respondent herein submits that it is admitted that the 8th Respondent herein 

had purchased Whe CRmSaQ\ Qamel\ ³N.R.G BlXe meWalV´ ViWXaWed aW S.F.NR.531/2. 

After the purchase, this Respondent is in the process of revamping the whole unit for 

operation of the same. Hence, it is false to state that a crusher unit is operating in the 

said property. This Respondent submits that the crusher unit has not been put in 

operation since the date of purchase of the said property and even before the 

purchase, the unit was not in operation. Further, it is utter falsehood to state that this 

Respondent had violated the terms and conditions of the Electricity Board and Tamil 

Nadu Pollution Control Board. This Respondent further submits that it has no nexus to 

the previous accident that had happened at the time when the predecessor in title was 

in possession and the applicant is put to strict proof of the allegations made by him. 

 

11. The 8th Respondent herein denies all the allegations made in para ± 3 of the 

Application. The 8th Respondent states that the operation was closed by the 

management of the predecessor in title as they were not able to procure sufficient raw 

materials and it is pertinent here to mention that there was no official order or 

whatsoever from the Respondents 1 to 7 restraining them from continuing the 

operation. Although this Respondent had purchased the property from NRG Blue 

Metals, the operation has not been started yet as the property is still under the process 

of revamping. Therefore, it is absurd on the part of the Applicant to state that this 

Respondent had expanded that unit and had been crushing 2400 tons a day against 

the permitted level of 40 tons by the Tamil Nadu Pollution Control Board. It is further 

emphatically denied by this respondent that the electricity bill of the 8th Respondent 

touched Rs.1,00,000/- and above due to excess crushing. This respondent humbly 

states that the property was lying unused from April 2020 to September 2020 and the 
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bill from October 2020 till January 2022 only ranged between Rs.2547/- to Rs.11,777/- 

with Rs.11,777/- being the highest. The document showing electricity consumption 

details for the said periods is produced herewith as Doc.No.1. A bare perusal of the 

said document would reveal that there has been no operation and further makes it 

evident that the Applicant has only been making false allegation with a sole motive to 

harass this Respondent.  

 

12. The 8th Respondent herein denies all the allegation made in para ± 8 of the application 

and the Applicant is put to strict proof of the same. It is false and concocted that this 

Respondent is expanding the unit by installing more powerful and heavy machinery 

under HT lines. This Respondent states that the unit is erected 27 feet below the 

ground level and there is a 15 ft compound wall above the ground level. This 

Respondent further states that this unit has been erected well within the stipulated limit 

with necessary permissions and there is no illegality committed by the Respondent 

herein as alleged by the Applicant.  

 

13. This Respondent states that all the allegations made in para ± 5 are false and denied. 

As already mentioned above, when the unit is not put to operation by this Respondent, 

it is rather perplexing to allege that the environment is being put to severe damage by 

this respondent by causing abundant level of air, water and noise pollution and that 

the Management is not following the conditions.  

 

14. This Respondent denies all the averments made in paras ± 6 and 7 of the application 

and the Applicant is put to strict proof of the same. The 8th Respondent submits that 

they had obtained the consent orders dated 02.09.2020 bearing order 

Nos.2005134335453 and 2005234335453 from Tamilnadu Pollution Control Board 

under Section 25 of the Water (Prevention and Control of Pollution) Act, 1974 and 

Section 21 of the Air (Prevention and Control of Pollution) Act, 1981 and the said 

consent orders are valid till 31.03.2022. Moreover, this Respondent submit that has 

not violated any of the conditions that are stipulated in the consent orders granted by 

the authorities. While this being the case, it is not proper on the part of the Applicant 

to unnecessarily make false allegations against this Respondent.  

 

15. The 8th Respondent denies the averment made in para ± 8 of the Application. When 

this Respondent has not violated anything that has been stipulated under the 

permissions accorded to it, it is unfair and  unjustifiable on the part of the Applicant to 

stop this Respondent from making developments in his property. 
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16. The 8th Respondent submits that the allegations made in para ± 9 of the Application is 

untrue and concocted. It is false to state that the TANGEDCO had given additional 

loads as and when required by the 8th Respondent unit without any sanction from the 

pollution control board for the expansion of the unit and that a direction was issued to 

not carry out the business activity. The Applicant is put to strict proof of such far out 

allegation. This Respondent humbly submits that the rest of the allegations are merely 

repetitive and the same has been suitably answered in the foregoing paragraphs of 

this reply statement. 

 

17. The 8th Respondent denies the averments made in para ± 10 of the Application. This 

Respondent states that the originally, the permission to erect the unit was obtained on 

19.04.1993 by the predecessor in title which was renewed periodically. The consent 

orders dated 19.04.1993 are produced herewith as Doc.No.2. The notification which 

was passed in the year 2019 is only applicable to the units that were proposed to be 

established after the year 2019 and the same is not applicable to already existing units. 

While this being the case, it is false to state that this Respondent had violated the rules 

of pollution control board. It is also pertinent here to mention that, in the Proceedings 

of the 1st Respondent herein dated 31.07.2019 bearing B.P.No.21 (which is referred 

aV AQQe[XUe NR.1 iQ Whe ASSlicaQW¶V W\SedVeW Rf SaSeUV), it has been clearly stated that 

only new/proposed stone crusher should be located within 500 meters from the 

Highways. The relevant clause is extracted hereunder: 

“6. No new / proposed stone crushers should be located within 500 metre from 

any National Highways or State Highways or inhabited site or educational 

institutions / and other public offices and places of religious importance.” 

Thus, it is evident that the said clause is applicable only to the new or proposed stone 

crushers and not the existing crushers. 

 

18. The 8th Respondent denies the allegations made in para ± 11 of the Application and 

the Applicant is put to strict proof of the same. It is necessary to point out that the 

compound wall measures about 20 ft which is well within the prescribed measurement. 

 

19. This Respondent denies the allegation made in para ± 12 of the Application and the 

Applicant is put to strict proof of the same. This Respondent has not installed any M-

Sand unit as alleged by the Applicant. However, it has been falsely alleged that this 

Respondent is running the M-Sand unit in full swing which is nothing but utter lie.  
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20. This Respondent denies all the grounds that are stated in the Application as false and 

concocted. All the allegations mentioned in the grounds are merely repetitive and they 

have been answered accordingly in the aforementioned paragraphs.  

 
21. It is further submitted that the report filed by the Tamilnadu Pollution Control Board 

(TNPCB) dated 31.01.2022 after conducting inspection as per the instructions of this 

HRQ¶ble TUibXQal makes it evident that this Respondent has not committed any violation 

as alleged by the Applicant. This Respondent humbly submits that, being a 

responsible, law-abiding citizen, he would take all the steps with due care and diligence 

to protect the environment and will not do anything to violate the conditions stipulated 

by the Respondents 1 to 7.  

 
22. This Respondent reserves its right to file any additional reply, if necessary.  

 
Thus, for all the reasons stated above, the present Original Application is filed without any 

proper evidence, based on incorrect information and with malafide intentions by intentionally 

hiding and distorting the facts. Therefore it is most humbly prayed that this Hon'ble Tribunal 

may be pleased to dismiss this Original Application with costs. 

 

 

 

DATED AT CHENNAI ON THIS THE 17th DAY OF FEBRUARY, 2022 

 

  
COUNSEL FOR THE 8th RESPONDENT 
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Rudlng 
biken 
Date 

28/01/22 

28/12/21 

ll/11/ll 

29/10/21 

127/09/21 

125/08/21 

Reading 
take.n 
Date 

131/07/21 

29/06/21 

129/05/21 

128/04/21 

128/03/21 

128/02/21 

cc Used 
Reading Unit Charges 

(Rs.) 

14626 !Boo 5080 

4606 1120 7112 

4578 520 13302 

4565 1480 3048 

14553 1520 13302 

14540 l280 1n8 

Used CC 
Reading Unit Cha111es 

(Rs.) 

4S33 1560 ~556 

14519 1320 12032 

14su 1440 12794 

4500 624 3962.4 

14484.4 lo lo 

14484.4 136 1228.6 

P.el , 
Other BIii Adv. Adj. Total Bill 

Charges Amount Amount Amount Amount 
(Rs.l 

14294.68 

14664.73 

4237.78 

4246.42 

14391.07 

12664.95 

Other 
Charges 

(Rs.) 

2445.81 

2622.40 

12816.77 

12354.12 

12135 

12164.34 

IRs.l (Rs.} (Rs.l 

.f!P 

!9375 lo lo 

11n1 0 0 

7540 o 0 . 
17294 kl 0 

17693 kl lo 

'"43 kl lo 

Bill Ad v. Adj . 
Amount Amount Amount 

(Rs.) (Rs.) (Rs.) 

(Rs.} 

1 

19375 

11777 

17540 

17294 

17693 

14443 

Total Bill 
Amount 

(Rs.) 

pp1 2 34pp 

6002 lo 0 6002 

14654 lo lo 4654 

15611 lo lo 15611 

6317 0 lo 6317 

tll35 lo lo 12135 

~93 lo lo l2393 

Due 
Date 

17/0 2/22 

1;19 / 01/22 

'il.8/12/ 21 

18/11/21 

18/10/21 

1;14/09/21 

Due 
Date 

21/08/21 

19/07/21 

118/06/21 

31/0S/21 

117/04/21 

120/03/21 

Bill 
Id Pa 

Receipt No 

11777 PGNSBI12960161 

7540 CBU310AR3S1344 

r7294 icBU310AR1S853 

110817 PGCAXU38328550B 

ls183 

Bill 
Paid 

67S3 

"'654 

62S2 

6317 

1213S 

l2393 

PGCAXU377261986 

Receipt No 

PGCAXI371647984 

PGCAXU365330761 

PGCAXU3593985S5 

i.:BU310AR3S61 

ic:BU311RS1S393 

icBU310RS1S186 

Payment 
D t a e 

119/0 1/22 

U/12/21 

118/11/21 

19/10/21 

119/09/21 

Payment 
Date 

22/ 08/ 21 

119/07/ 21 

119/06/21 

118/05/ 21 

116/04/21 

19/03/ 21 

] 
Status 

I 

INOT IN USE 

NORMAL 

NORMAL 

NORMAL 

NOT IN USE 

NOT IN USE 

Stallls 

NORMAL 

NORMAL 

NORMAL 

NOTIN USE 

NOT IN USE 

NORMAL 
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~ftl11t;IltI'il · 

Reading 
taken 
Date 

~1/01/21 

31/12/20 

128/11/20 

128/10/20 

'28/09/20 

28/08/20 

Reading 

14483.5 

14476.1 

14,470.3 

14-"6.7 

4465.8 

Used 
Unit 

cc 
Charges 

(Rs. ) 

1296 1879.6 

232 11473.2 

1144 '914.4 

136 1228.6 

188 1193.8 

Other 
Charges 

(Rs.) 

12339.91 

122.20.91 

12394.59 

12318.85 

2221.23 

Bill 
Amount 

(Rs .) 

14220 

13694 

13309 

tzs47 I) 

~15 0 

14461.1 ID l2136.7S 2137 ID 

Adv. 
Amount 

(Rs.) 

0 

., 
0 

ID 

1PP121 J 4pp 

Adj. 
Amount 

(Rs.) 

Total Bill 
Amount 

(Rs. ) 

pp12f 

14220 

13694 

13309 

!2547 

~15 

Due 
Date 

20/02/21 

120/01/21 

118/12/20 

17/11/20 

19/10/20 

2137 117/09/ 20 

PP 

BIii 
Paid 

Receipt No 

14220 icBU310RS15230 

3694 lcaUllOARl.5871 

3309 icBU310AR.3Sl788 

µ.547 PGNSBI10171082 

341S icaU310AR.3Sl486 

2137 ICBU310AR151101 

Read ing 
t.iken 
Date 

Reading Ch~~es 
(Rs. ) 

Other 
Charges 

(Rs.) 

Bill Adv. Adj. Total BIii Due 
Date 

Bill 
Paid Amount Amount Amount Amount 

(RsJ (Rs.) (RsJ (B) 
Receipt No 

, 
£!>123 PP 

t27/0 7/20 4461.1 I) 0 1213S 12135 I) 0 2135 17/08/20 2135 icBU3lOAR351454 

128/06/20 f4461.1 1213S 12135 ID fZ13S tJ,8/07/20 fZ135 C8U310RS1569 

ti.9/05/20 4461.1 0 0 ~8.5 2139 ID 0 12139 118/06/20 2139 CBU310AR351818 

128/04/20 14461.1 ID 0 12,846.67 t:za.47 35 0 2812 22/05/20 12812 CBU3101JUS84.s 

t28/07/1' 14461.-1 tJ,564 i,,31.4 4731.SO 114663 ll4 I) 114649 117/08/19 irO_ DCRC_Sl.IP 

128/04/19 14263.9 15560 141656 "J,81.28.78 '597a5 ., ID '5978S 118/05/19 '59785 lc:BU310AR3Q771 

Payment 
Date 

116/02/21 

120/01/21 

117/U/20 

117/11/20 

15/10/20 

"J.7/09/20 

Paym ent 
Date 

Statlls 

J,IORMAL 

NORMAL 

J,IOR.MAL 

,..ORMAL 

NOT IN USE 

~lNUSE 

Status 

17/08/20 ,-,oTIN USE 

11S/07/ 20 ,-.OTIN USE 

116/06/20 NOTlNUSE 

!07/0S/20 ... OT IN USE 

!NORMAL 

'i).8/05/19 INORMAl 
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BEFORE THE NATIONAL GREEN 
TRIBUNAL 

SOUTHERN ZONE, CHENNAI 
 

O.A. No. 04 of 2022 (SZ) 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

REPLY STATEMENT 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

 
 

 
 

M/s. S.AKILA (MS.No.1813 of 2016) 
      M.B.ELAKKUMANAN (D.No.3525 of 2014) 

Counsel for 8th Respondent 
Ph: 9698188006 

               Email: akilasenguttuvan.adv@gmail.com 


